fiw M faga o1 s swma ey <Y, & w20 Sft < s aredt g 6 veR o o s sw At
T U<l <17 Toh AT Seciliiel AT g1 ¥al &7 S5 ®d sad 9 | vgwH foran, ®d we Taie o
a1 & 3 59 fepa o3 ol iy 8T, ¥ § s argdi g

SHRI M. M. PALLAM RAJU: As soon as it came to the notice of the Air Force in 2010, it did
take it up with the district officials. And, there are monthly review meetings on security. During those
meetings also, it was highlighted by the Air Force, and the District Administration has, subsequently,

acted.
Implementation of the recommendations of Wage Boards

*43. SHRI M.P. ACHUTHAN: will the Minister of LABOUR AND EMPLOYMENT be pleased

to state:

{a) whether Government has taken any decision on the implementation of the

recommendations of the Wage Boards for working and non-working journalists;
(b) ifso, the details thereof; and
{c) ifnot, atwhat stage are the Reports and their recommendations?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (a) to

(c) A statement is laid on the Table of the House.
Statement

(a) to (c) The recommendations of the Wage Boards for Working Journalists and Mon-

Journalist Newspaper and News Agency Employees are under consideration of the Government.

SHRI M.P. ACHUTHAN: Sir, the Reports of the YWage Boards for the working journalists and
the non-working joumnalists were submitted eight months back. But, the Government has still not
been able to take a decision on it. There was a two-week stay from the Supreme Court, and the time
has already expired. All the arguments against the implementation of the Wage Board are unjustified
and without any basis. The last Wage Board Report was implemented 12 years back. During this
period, all sections, either it is the Government employees or the bank employees, have got nearly a
two-fold wage increase. The prices have increased substantially. Now, the ENS is against the

recommendations of the Wage Board. The ENS was party to the process of Wage Board.
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MRB. CHAIRMAN: Question please.

SHRI M.P. ACHUTHAN: Sir, there is no justification for this delay. The Government must take
a firm decision and do justice to the working and non-working journalists. \Will the Government take a

time-bound decision for implementing the recommendations?

SHRI MALLIKARJUN KHARGE : Sir, this matter is pending before the Supreme Court. And the
Government is interested in implementing that decision. As soon as we get directions from the

Supreme Gourt, we will implement it. ... (Inferruptions ...
MR. CHAIRMAN : Please put the second question.

SHRI M.P. ACHUTHAN: Sir, the Supreme Court gave an interim stay for two weeks. It got
expired on 18th of last month. It has already expired. Mow, the Cabinet has to take a decision, and

not the Supreme Court.

SHRI MALLIKARJUN KHARGE: Sir, we have received a communication from the Additional
Solicitor General that the matter may be postponed till the next date of hearing. In view of that, the
decision has been postponed. As soon as we get a clarification from the Supreme Court, we will
implement the decision, the Government does not want to go back on it. The hon. Member is
interested in it. Equally, the Government is also interested in implementing the decision. We will not

shirk from our responsibility . Ve will tak e all measures to implement it.

DR. BHARATKUMAR RAUT: Sir, in the Wage Board Report, it has been suggested that the
salaries and wages of the working journalists and the non-working journalists should be at par with
the recommendations of the Sixth Pay Commission. | am very happy that my fellow journalists — | am
a working journalist — will get good salaries. Now, | want to put this question. If, because of the
burden of the Sixth Pay Commission, medium and small newspapers close down, or, wind up their
activities, will the Government take responsibility for re-employing all the journalists who will suffer

hecause of this?

SHRI MALLIKARJUN KHARGE : Sir, as | have already submitted, this matter is pending before
the Supreme Court; so, discussing the entire Report would not be fair. As soon as we get the orders,

we are ready to implement Justice Majithia Wage Board's Report.
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SHRI RAMA CHANDRA KHUNTIA: Sir, many newspapers have not implemented even the
recommendations of the last Wage Board Report for working journalists and non-working journalists.
Now, the Minister has assured that the Government will implement it after getting the Supreme
Court's clearance. | want to know from the Minister what action the Government proposes to take
against those who are not even implementing the last \Wage Board Report also. What action is the

Government proposing to take against them? ... (fnterruptions ). ..

SHRI MALLIKARJUN KHARGE: Sir, this matter pertains to Justice Majithia \Wage Board.
.. (Interruptions ...

MR, CHAIRMAN : One minute please.

SHRI MALLIKARJUN KHARGE : As far as this report is concerned, | can give the answer, but

not for the previous recommendations.
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